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ORDER DT. 16-3-2002. 
OANO. 40 6/ 200 2 
M. A. NO. 6 53/ 20 0 2 

licard Mr.Pacihi, learned 

counsel for the Applicant and 1irJ Dash, 

learned ASO for the Union of Iria 

ippearing for the ResOndts. 

Applicant,a fairly SefliOrman 

havinc been given a non-supervisory post 

(SuD postmaster) has filed this CA and 

ootained an interim protection/order; which 

is sought to be vacated by filing this 

MA No. 653/ 2002 by the Department/ 

R es PC ni en t S. 

Applicant has got a grievance 

- tht while his 	juniors are ocing given 

supervisory 	cst he has e1 given a 

nonsupervisory job. GricvaflCe of the said 

nature and relating to transfer of a 

GOVZ,.SerV&lt are redressaole by the 

DeiartmerIta ]  Authorities and without see.ing 

redressal of his grlevances,the applicant 

has rushed to this Tribunal. It is also 

stated by the learned, counsel for th 
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Ap1i2aflt that this transfer of the a1iCant 

:kx also virtually amounts to r&uction in 

rank. The ap1icaflt has got some persOna' 

difficulties for which he is 	reluctant 

to hold a sithgle man post office.rhis aspect 

o f the matter is also rressaole by the 

Dlartm1ta1 AuthOrities/ReSpOncLefltS. 

Learned ASC,with reference to certain statutory 

I
instructions, stated that the aticant must 

to hold a suervisOry ost. in the 

aforesaid premies,this CA is dis,-osed of 

y giving lioertytO the applicant to 

represflt alt his grievances to his authoritics/ 

respondts within a period of 	ti days and in 

the evt such a represntaticn is being 

made,the ReSpOfldtS shouLd jive due considera-

tion to all these aspects of the grievances of 

the appLicant oy 15.9.2002.1tiOwever,ifl thp 

peculiar circumstances of the case,the 

interim order which is in force till today, 

shall continue to remain in force tilL 

l.9.2OC2. 

with the disposaL of this CA2  

t:e 1A o. 63/OC 2 alsO Stares dissed Of.  

Send cop:ies 	ci this order 

to the arties and free ccies •f this order 

o- also given to I-Parned counsel for ooth sides. 
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